
55 If'rilllll Allnms JULY 21, 1971 IVrit"" Answm 56 

(b)"whethtor;t haibeen brought ·\othe 
nOlia' of Govftonment that during hi' stay in 
Calcutta, he indulged in subversive and anti-
nationa! activities endanflCring the oesurity of 
the State and was allowed to move freely 
through a vast zone or border area; and 

(c) wbether any enql,liry has been made Ly 
Govemmmt in the matter and, if so, the result 
thereoi? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
K. C, l'Ar.7): (a) to (c;. Enquiries made su 
far reveal that Shri Tariq Ali came to India 
clandestinely in May, 1971. He is reported to 
have travelled under an assumr<! name and on 
a forged passport. He left India after meeting 
m<mbers or some parti.,., including Naxalite 
groups. Further inquiri.,. are in progres.<. 
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5452. SHRI M.M. HASHIM: WiJI the 
Minister or HOME AFFAIRS \x, p\easrd to . 
stale: 

(a) whether the Lt. Governor of Delhi has 
referred to the Central Government the issue of 
increasing non-official representati"n on the 
Statutory Cornmiltees referred to in the Delhi 
Muni6pal Corporation Act, 1957 after the Law 
Department found legal hitches in it ; and 

(b) if so, the reaction of Go\,.,rnmrnt in 
regard thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOMF. AFFAIRS (SHRI 
K. C. PANT): (a) and (b). The Delhi Admi-
nistration made a rerrrencc to thr Govcrnm("nt 
on 9th June. 1971, on theque.tion whether the 
number of non.oflici.al representatives on the 
three statutory Commillees of the Delhi Muni-
cipal Corporation. 'et up under section ;lO (I) 
of the D.M.C. Act, could \x, increased from 4 
to 5. The Government were addscd t\>at 
,ret ion 50 (5) of the D.M.C. Aet did not con-
template an odd number of non-official repre-
.entatives. and the Delhi Aelmin .. tration were 
informed accordingly. . 
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5453. SHRI N. K. SANGHI: Will the 
MiniSter of HOME AFFAIRS \x, plcascdto 
state: 

(a) what action Govtrnment propose to lake 
when the mark of Baltgla De.h refugen that 
can be given shelter is crossed; and 




